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SHRI S. M. BANERJEE :

the introduction of this Bill, I want voting
on this. This is a very fundamental thing.
MR. CHAIRMAN : Allright. I will put
il to the vote of the House.
The question is :
“That leave be granted to introduce
a Bill further to amend the Salaries and
Allowances of Ministers Act, 1952."
Those in favour may please say ‘Aye’.
SOME HON. MEMBERS : Aye.
MR. CHAIRMAN : Those against may
please say ‘No'.
SEVERAL HON. MEMBERS : No.
MR. CHAIRMAN : If the members allow
me, I wil po by the voice vote.
SEVERAL HON. MEMBERS : Yes.
MR. CHAIRMAN : Noes have it, Leave

is mot granted.
The motion was negatived.
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MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted.
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MR. CHAIRMAN : The question is :
“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted.
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MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill to provide for the planning and the
freedom of the Press.”

The molion was adopted,

it fw wx W A fagms Srdw

F@IE |

SUPREME COURT (CONFERMENT OF
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to confer on the Supreme Court ad-
ditional powers to issue certain writs.”

The motion was adopted,
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